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230 Repealing and Amending  [1952: T.N, Act X1
| '[TAMIL NADU] ACT No. XI OF 19528

[THB 1[Tm»m; Nabu} REPEALING AND AMENDING
- Act, 1952.] .

'~ (Received the assent of the Governor on the 12th December
1952 ; first published in the Fort, St. George Gazette
on the 17th December 1952.)

An Act to repeal certain enactments and to amend certain
other enactments ' :

WHEREAS it is expedient that the enactments specified

. in the First Schedule which are spent or have otherwise
become unnecessarv, or have ccased to be in force other- -
wise than by expressed specific repeal, should be expressly
and specifically repealed

- AND WHHREAs it is also expedient that certain amend-
ments should be made in the enactments spezcified in
the second Schedule ; Tt is hercby cuacted cs follows.:—

Short titlee 1. This Act may be called the }Tamil Nadu] Repeal-
ing and Amending Act, 1952,

Repeal of 2. The enactments specified in the First Schedule
certain enact- are hereby repeal:d to the ¢xtent mentioned in the fourth
medtS. column thereof.

Amen at 3, (1) The enactments specified in the Second Schedule
OngégL“d?O ere hereby amended to the 2xtent and in the manner
| G0¥S. mentioned in the fourth column thereof.

_, (2) The amendment to the }[Tamil Nadu] Shops

! and Establishments Act, 1947 ()[Tamil Nadu] Act XXXVI
of 1947), specified inthe Second Schedule shall be deemed
to have come into force on the 1st day of April 1951,

Savings. 4. The repeal by this Act of any enactment shall not
affect any other enactment in which the rep=aled enact-
ment has been applicd, incorporated or referred to g

1 These words were substituted for thé word “Madras® by the
Tamil Nadu Adaptation of Laws Order, 1969, as amended bj; the

’fgsn;il Nadu Adaptation of Laws (Second Amendment) Order,

8 For Si.. —ent of Objects and Reasons, see Fort St. G
Gaze: -, dated the 16th July 1952, Part IV-A, Da’gas 51»%3. + eorse
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and this Act shall not affect the validity, invalidity,

+ effect or consequences of anything already done or
sufféred, or any right, title, obligation or liability already

- acquired, accrued o incurred, or any remedy or proceed-
ing in respect thereof, or any relcase or discharge of of
from any debt, penalty, obligation, liability, claim of

demand, or any indemnity already grantcd, or the proof
of any past act or thing ; ' | o

nor shall this Act affect any principle or rule of law
or established jurisdiction, form or course of Pleading,
préctice or procedure, or existinig usage, custom, privilege,
restriction, exemurion. office Or - appoint.nent, notwith.
standing that the same respectively may have been in
any manner affirmed, recognized or cerived by, in ‘or

" from any enaciment; hereby repealed ; |

nor shall the repeal by this Act of any enactment
revive or restore any jurisdiction, office, Custom, liability,
-right, title, privilege, restriction, exemption, usage, Pprac-
tice, procedure or other matter or thing not now existing

or in force, i

/
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Year.
)
1940

1940

1940

1940 -

1540

1940

1940

1940

1940

1941

1941

1941

Repea.mg and Amending [1952: T.N. Act X1

THE FIRST SCHEDULE.

REPEALS.
( See section 2).

Number. " Short title, Extent of repéal.

) - A3) @

I The Madras Local Boards The whole.
g%endment) Act,

III  The Madras Commercial The wholes
: Crops Markets (Amend-
ment) Act, 1940.

Vi The Madras Irrigation Sections 2 and 3
Cess (Amendment)
Act, 1940.

VI!  The Madras City Police The whole.
(Amendment) Act,

VIiI The Madras Suppressxon The whole.
of Immoral  Traffic
(Amendment)  Act,

1940,

IX The Madras Motor The whole.
Vehicles Taxation
(Amendment)  Act,

1940.

X1V The Madras District The whole.
Municipalitices and
Local Boards (Amcnd-
ment) Act, 1940,

XVviT The Andhra Universit tv  The whotce,
(Amendmvnt) Act,

XVIiI The Madras Village The whole.
io;xrts (A mendment)g hole
¢

I The Madras  Hackuey ‘The whole,
Carriage (Amendmmt)‘
Act, 1941,

jy The Madras State Aid The'whole
- to Industrles(Ammdi ‘ he whole.
ment) Act, 1941,

I The Madras Electricity The whole
Duty (Amendmcnt) ol

Act, 1

E
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) _J’ca(.‘ ... Number, - Short title. Extent of repez;l. o
(0 o) ) @
1w IV The Madras City Muni- The whole.
cipal  (Amendment) o
| . Act, 1941,
1941 VI The Maras’City Munici- The whole.
S » pal (Second Amend- o
¢ ment) Act, 1941. '
1941 VI  The Madras Ci‘y Munici- The whole.

pal, District Munici- -
palities and Tocal
Boards (Amendment)
Act, 1941.

1941 X The Madras  District  The whole.
' : Municipalities (Amend- : A
n;ent)' Act, 1941,

1941 XII  The Madras District The whole.
- 4 Municipalities  and o
Local Boards (Amend-
ment) Act, 1941,

1941 XWlI  The Madras City Police The whole.
%Fendment) Act, ,

‘1941 XVI '~ The Madras Nurses and The whole.

Midwives (Amendment)
| Act 1941,
1941 XVIII  The ![Tamil Nadu] Pro- Sections? and3.

prietory Estates’ Vil-
lage Service and Here-
ditary  Village-offices
%ﬂendment) Act,

1941 XIX The Madras Public Health The whale.
o (Amendment)  Act,
Vo 1941. -
1941 XX  The Canals and Public The whole.
Ferriee (Amendment)
« Act, 1941.
1941  XXI The Madras Medical The whole.
' : . Registration (Amend-
1941 XXII  The Madras City Police The whole.
e (Second Amendment) -
Lo Act, 1941, : '

_ fThese words wers substituted for the word “Madras™ by the
Tamil Nadn Adsptati -2 of Laws Order, 1969, as amended by the
Tamil Nadu Adapltation of Laws (Second Amendment) Order,
1%9' '
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Year. Number. Short title, Extent of repeal.
0 (2 &) @ |
1941  XXUI The Madas City Police The whole. | }4

and Towns Nusiances
(Amendment)  Act,
1941,

1942 II'  The Madras Registration The whole.
of Births and Deaths
(Amendment)  Act,
1942.

1942 I The Madras University Section 2.
(./9\mendment) Act,
1942.

1942 viT The ‘Madras  District The whole,
Municipalities (Second i
Amendment) Act, 1942,

1942 X1 The Madras District  The whole,
Municipalities and Local
Boards (Amendment)
Act, 1942,

1942 XV The Madras City Munici~ The whcle.
' 113%91111 :gAmendment) Act,

1942 XVI  The Periyar Irrigation The whole.
‘ Tanks (Preservation)
Amendment Act, 1942.

1942 XVIT  The Madras Debt Conci-  The whole,
liation (Amendment)
Act, 1942,

1942 XVINT The Madras District ‘The whole,
Municipalities and Lo-
cal Boards (Second-
A nendment) Act,
1942,

1942 XIX The Andhra University The whole,
(First Amendment)
Act 1942. |

1942 XX The Madras City Police, Sections2 and 3.

Towns Nuisances and

Prevention of Cruelty

to Animals (Amend- #:
ment) Act, 1942,

1942 XXT The Madras Rivers Con- The whole,
servancy (Amendment)
Act, 1942,
1942 XXIIN  The Madras Nurses and The whole,
: Midwives (Amendment) whole.

Act, 1942,
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. Y eaf. " Number. Shori title, Extent ofreipéél.
- AD @ (3) . “w .

XXV The Madras Probation The whale.
of Offenders (Amend- .
ment) Act, 1942,

XXVII = The Madras City Munici- The whole. -
. pal and District Munij. R
capilities(Amendment)
Act, 1942, -

XXVII  The {Tamil Nadb] Here- Sections2and3
S ~ ditary " Village-offices » RO
| ggfxendment) Act, S

XXX  The 'Madras Prohibition The whole. , -
; (Amenment) Act, 1942, - :

XXX  The Andhra Univer ity The whole,

]

(Second Amendment)
Act, 1942,

XXXTO-  The Madras University The whole,
(Fifth -  Amendment) .
Act,1942. |

XXXIV ~ The Madras  Motor The whole, -
Vehicles  Taxation o
(Amendment) Act, 1942.‘"

- XXXVI  The Madras City Munici- The whole.
pal and District Muni- : ;
cipalities (Second
Amendment) Act 1942,

XXXVII  The Madras Cotton Con- The whole.
?'9041 2(Ame:ndment) Act,

XXXVIII  The Madras  District The whole.
Municipalities (Third
Amendment) Act,1942.

I The 1[Tamil Nadu] Sales Sections 2 ard 3
of Motor Spirit Txxa- '
tion (Amendment)
- Act, 1943,

11 The Madras Electricity The whole.
Duty (Amendment)
Act, 1943,

IV The Madras Medical Re- The whole,
gistration  (Amend-
ment) Act, 1943,

- - 1These words were substituted for the word <*Madras* by the

Tam'!;hﬁs:dﬁ' Adaptation of Laws Order, 1969, as amended by the
Tamil Nadu Adaptation of Laws (Second Amendment) Order,
1969. o ‘ |
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.~ Year. Numter. Short title, Extent of repeal-
1 (2 &) @
1943 IX  The Y{Tamil Nadu]Debt Sections 2,3 and
: Conciliation(Amend- 4.,
ment) Act, 1943,
1943 ¥, The Annamalaf Univer- The whole.
sity (Amendment) Act,
1943. .
1943 X1 The Madras City Munici- The whole.
pal (Amendment)
Act, 1943,
1943 X111 The Madras Local Boards The whole.
(Amen@ment) Act, 1943,
1943 XV  The 1[Tamil Nadu] Agri- Sections 2, 3
culturists Relief (Amend- and 5,
ment) Act, 1943,
1943 XIX  TheMadras Local Boards Sections 2to 25-

{Second Amend-
ent) Act, 1943,

1943 XXVI  The Andhra University The whole.
(Second Amendment)
- Act, 1943,

1943 XXVII The Madras University The whole,
(Amendment) Act, 1943. »

1943 XXVIIl  The Madras Elemertary Section 2.
Education {Amend-
ment) Act, 1943,

1943 XXIX The Criminal Tribes The whole.
(Madras Amendment)
Act, 1943,

1943 XXXI  The Madras Debt Con- The whole.
. ciliation (Second Ame-
ndment) Act, 1943,

1944 I Th» Madras City Muni- Sections 2 and
/ . cipal and District Muni~ 3.
cipalities(Amendment)

_ Act, 1944, '
1944 VI The Madras Local Boards The whole,
‘ (Amendment) Act 1944,
1944 VIII.  The Madras District The whole.

Municipalities (Amend-
ment) Act, 1944.

1944 . IX  The Madras Regulation The whole.
: . of the Sale of Cloth '
(Repeal) Act, 1944,

1These words were substituted for the word “Macras” by the

"Tamil Nadu Adaptation of Laws Order, 1969, as amended by the

'lr;;én;il Nadu Adaptation of Laws (Second Amendment) - Order,
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Year. ~ Number. Short title, Extent of repeal-
(¢) BN ) | (3) @4
1944  XI The Andhra University The whole.
' (Amendment) Act, 1944,

1944 XV The Andhia: University The whole.

(Second Amendment)

Act, 1944, .

1944 KATES Tre andbhre Tmivers:r Tie vagie

1944 Xviil The Madras  District The whole.
‘ Municipalities and
Local Boards (Second

. , ~ Amendment)Act,1944,
1944  XIX The Madras District The whole.
Municipalities (Second ‘
L | Amendment) Act, 1944,
1945 I -~ The Madras City Civil Section2. .

- Court and Presidency

Small Cause Courts
(Amendment)  Act,
1945.

1945 . O . The MadrasEstates Land Sections2and3. = - S ,
Lo ’ %%endmegt) Aci, oo R

1945 10 The {[Tamil Nadu] Irri- Sections 2and3.
I ' gation Cess (Amend-
“ment) Act, 1945, ‘

- 1945 VI The Malabar Tenancy' The whole.
S B %g@ndmwt) Act, .

PR

1945 VI The Madras: Electricity The whole.
Duty ~ (Amendment :
Act, 19450 et :

1945 X "\ The Madsas * Local The whole;
. Boards (Amendment)
Act, 19456@ :

= 1945“XIV " The Madras'- Estates The whole, -: B
- : Land (Second'Amend- ‘
' ment) Act, 1945,

s XVl The Madras City Tae whole.
1945 \ Xy Municipal .. (Amend-~
ment) Act, 1945.

. . . . - I
PO ION D :

AThess words were substituted for the word “Madras® by the
Tamil Nadu Adaptation of Laws Order, 1965, as_amended Y dhe
Tamil Nadu Adaptation of Laws (Second Amendment) Order, 1969,
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Year. Number. Short title. Extent of repeal.
) 2) 3 4)
1945 XIX The Madras Registration The whole,

of Births and Deaths
(Amendment)  Act,
1945.

1945 XX The Madras District The whole.
Municipalities and
Local Boards (Amend-
ment) Act, 1945,

1945 XXI The Madras Commercial The whole.
Crops Markets
(Amendment)  Act,
1945,

1945 XX11 The Madras Civil Courts The whole,
, gagirsxendment) Act,

1945 XX111 The Madras District The whole.
_ Municipalities (Amend-
ment) Act, 1945,

1945 XXIV The Malabar Tenancy Sections 2 and 3.
: (Second ' Amendment) '
Act, 1945,

1945 XXV The Criminal Tribes The whole.
- (Madras Amendment) °
Act, 1945,

1946 11 The Madras Motor The whole,
Vehicles Taxation
(Amendmeat)  Act,
1946.

1946 m The Madras Legislative The whole.,
Assembly  (Railway
Employees = Removal
of Disqualifications)
Act, 1946.

1946 1V The Madras Gaming The whole.
%&wndment) Act,

1946 \"2 The Madras  Debt The whol
: Conciliation (Amend- &
ment) Act, 1946.

1946 VI The Madras District The whole,
Municipalities {Second
Amendment) Act,
1916.

146 VI The Madros Dicerjpt
Municipalitics  an?  S-ctions 2,3
Local Boards (Ansend-  apd 4, 7
ment) Act, 1946,
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( ar. Number. - Short title. Extent af repeal, A e
moe . ® | @) | -
1946 - VII The "Madras  .Ele- Section 2. |

mentary  Education
(Amendment) Act,
1946.

1947 - 11 The 1[Tamil Nadu] Dis- Sections 2, 3
: trict Municipa'ities and 3, ’
and Local Boards

(Amendment) Act,

1947,

om The Madras City Muni- The whole,
L . cipal  (Amendment)
Act, 1947, ,
\'A The 1fTamilNadu] Temple Sections 10 and
: Entry Authorization 11, ~
Act, 1947,
VI The Madras City Muni- Sections 2 to
cipal (Second Amend- 12,
ment) Act, 1947,
vina The Madras City Police 'The whole.

and District Police
(Amendment)  Act,
1947

X The Criminal Tribes The whole.
' (gﬁ%dras Repeal) Act,
i .

XI The - Madras Remo- The whole.
val of Civil Disabilities ' b
(Amendment)  Act, o b
1947 .

XTI The Madras High Court Section 2,

R (Jurisdictional Limits)
Amendment Act, 1947.

X1V Tie YTunli Judu] Esta- Section 8.
tes Communal, Forests

and Private Lands
(Prohibition of Alie-
nation) Act, 1947,

- Xvi The 1[TamilNadu]Tube;'- Scction 14,
o culosis . Sapatoria
(Regulation of Byild-
ings) Act, 1947,

dse &Qrds' wé’re substituted for the word “Madras” by the-
amil Nadu | Adaptation of Laws Ordet, 1969,a8 amended by the Tamil “
adu’ Adaptation of Laws (Second Amendment) Order, 1969,
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Year., Numbcr. . Short title. Extent of repeal.
) (2) 3) C))
1947 XV The Madras Hac- The whole.
- kney Carriage (Amend L
ment) Act, 1947,
1947 XX The Madras Yetting The whole.
, . Tax (Amendmeic} Act,
1947.
1947 XXI The Madras ¥rohi- The whole.
bition ~(Amendinent)
Act, 1947, ,
1947  XXII The Madras Abkari The whole.
(Amendment)  Act, ~
1947. :
1947 XX The Madras Places The whole,

of - Public  Resort
(Amendment)  Act,
1947,

1947 XX The 1[Tamil Nadu] Muni
' - . cipaland Local Boards
(lz;.zxg’endment) Act,

1947 XXV The Madras  General The whole.
Sales Tax (Amend-
ment) Act, 1947.

1947 *XVII The Madras Entertain- The whole.
ments Tax (Amends
ment) Act, 1947,

1947  XXVII  The Madras City Policc The whole.
: (ligclir‘}endmc:n%} Adt,

1947 XXIX The Tamil Naduj Pro~ Section 2.
bation of  Offenders
(Amendment) Act,
1947.

1947 XXxH  The {Tamil Nadu JMaru- Sections 2 to' 5.
makkattayam (Amend .
ment) Act, 1947,

1947 XXXDT  The Madras Prohibition The whole.
{(Temporary  Amends-
. Iment) Act, 1947,

1947 KXY The Madras Supression The whole.
of Tmnoral Traffic
(Amendment)  Act,
1947,

sgctions 2 and

.1These words wcr; substituted for the word “Madras” b th; |
Tamil Nadu Adaptation of Laws Order, 1969, as amended by the
Tamil Nadu Adaptation of Laws (Second Amendment) Order, 1969,. -
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L Y Short title. Extent of repead.
) #)) (3) @)
\ I The Madras Home Se'ctfon 12,
Guards Act, 1948,
VI The 1[Tamil Nadu] Res- Sections 17 and
triction - of Habityal . 18. '
Offenders Act, 1948.
v The YTamil Nadu] Re- Sections 2,34,
‘ enacting and Repea-  § and 6 and -
ling (No.I) Act, 1948,  the Schedules.
\11} The 1[Taniil Nadu] Re- - Sections 2,3, 4 
enacting (No.II) Act, apd S and -
1948, the Schedyle,
IX - The ![Tamil Nadu] Re- Sections 2, 3
‘ enacting (No. III) Act, and 4 and the
o 1948. : ' Schedule.
X - The Madras Civil Courts Tae whole,
§ (Amendment) Act,
480 Lt
X1 The Madras Sales of The whole.,
Motor Spirit Taxation
(Amendment) Act,
1948, ,
X  The Madras Prohibition The whole,
(Amendment) Act,
48.
XVI The Madras  Genperal Section 2.
Sales Tax  (Amend-
ment) Act, 1948.
XVIII The Malabar Irrigation The whole,
Works (Construction
and Levy of Cess)
(Amendment) Act,
1948.
| XIX The Madras Prohibi- The whole,
1948 tion (Second Amend-
ment) Act, 1948,
1948 xxm The [Tamil Nadu] Agri-  Sections 2to 15,

culturists Relief
(Amendment) Act,
1948.

—— ——

b..—-—...-—.__..“_

1These words were substituted for the word “Madras” the
'I'eimTill1 IiIadqudaptation of Laws Orcer, 1969, as anended gy the
b Tamil Nadu Adaptation of Laws (Second Amendment) Order, 1969,

125-3—16
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THE SECOND SCHEDULE. -
AMENDMENTS.

(See section 3)

Year.  Number. Short title. Amendments.
¢)) @ &), - @
1918 IIT The Madras Pre- In  section 2, in

vemtion of Adul-  the definition of “local
teration Act, 1918.  executive officer’, for
‘ clause (iii) (a), the
following shall be sub-

stityted, namely :—

/(iii) in or for other

local areas—
(a) the = executive
authority as

defined in section
2(7) of the Madras
Village Panchayats
Act, 1950 (Madras
Act X of 1950)
of the panchayat,
or if the panchayat
is  dissolved or
superseded,  any
person  exercising
the Ppowers and
discharging the
duties of the
panchayat  under
sub-section  (5) of
section 48 of the
Village Panchayats

Act aforesaid.”

1920 X1V The ifTamil Nadu] In Schedule IV, in rule
District  Boards 10,for the words,*non-
Act, 1920. panchayat areas” in

the two places where
‘t‘hey occur, the words
non-panchayat area*

shall be substituted,
1923 VI * The Madras Univer- In  section 4-A, clause
‘ sity Act, 1923, (15), for the expression

‘University Training
Corps” the expres-
sion *‘National Cadet
Corps" shall be syubsti-
tuted.,

e S——

1These words were substituted for the w:)rZI “Madras” by the
Tau..' Madu Adaptation of Laws Order, 1969, as amended b}y’v the
Tamil Nadu Adaptation of Laws (Second Amendment) Order, 1969.
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Year,  Number. Short title. Amendmengs,
J) (73] ©)) @
1926 I . The Andhra Univer. (i) 1In section 15, clause
sity Act, 1925, (5), under the heading
- “Class I—Ex-offico

ol Members”, for the
words “Surgeone
General with the Gov-
ernment of Madras”,
the words “Director
of Medical Services
shall be substituted,

(ii) Ip section—37-A,
subssection (3), the
words  “in " British
India® shal] be omit.

ted.
1947 XXXVI The i[Tamil In section 1, sub-section
e Nadul] Shops and  (3), for clause (g), the
Establishments following clause shall
Act, 1947, be substityted,
namely ;— ‘

*“(a) It shall come into
force in the following
areas on such date
as the State Govern
ment may, by noti -
fication, appoint : —

(i) the City of
Madras,

(i) all the muynicj.
palities  constitye
ted under the
Madras District
Municipalities Act,
1920 (pMadras Act
V of 1920), and

(iii) all areas within
the jurisdiction Jof
panchayats which

- under ryle 2 of
Schedule IIT of the
Madras Village
Panchayats Act,
1950 (Madras Act.
X ot 1950), should
be deemed to be
coastituted under
that  Act, and
which§ immediately

R were substituted for the word ““ Madras” by the
'fam‘gh ﬁ!s:duwxlg:ptaﬁon of Laws Order, 1969, as amended by the
Tamil Nadu Adaptation of Laws (Second Amendmeit) Order, 1969, _

128-3—164
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Year. Numbér. Short title.
1) ) 3)
1947— XXXVI— The Tamil Nadu]

cont, - cont, Shops aund Hstab-
lishments,  Act,
1947 —cont,
1950 X The 1{Tami1 Nadu]
Village Pancha-

yats Act, ¢“1950,"

[1952: T.N. AcEXT!

Amendments,. > -
: (’4) I

: ' TN

before the coine
mencement of that
Act, were classi=
fied by the State
Government as
major panchayats
and all areas
within the jurisdic~
tion of panchayats
constituted or re-
constituted  under
that Act which for
the time being, are
classified by the
State Government
as Class I panchayats
uncler section 5 (1)
(a) of that Act.”

Insection 42, sub-section
(5), in the opering

. paragrapah, for the ox~
pression “sub-section
(1)”, the expression
““sub-section 2)”
shall be substituted,

In section 132, in clause
(4) (a), for the expres-
sion “‘sections 6 to 8,
5(2),3), @, (5) (a)
and  (7)", the
expression ““sections 6
to 8, 9(2)! (S)s (3"A)9
@, (5) (@ and (7)*
shall be substituted,

fThese words werc substituted for the word ““Madras™ by the

Tamil Nadu Adaptation of Laws Order, 1969, as amended by the

Tamil Nadu Adaptation of Laws (Second Amendment) Order, 1969.






